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Judgement

T. Raja, J.—The petitioner was originally appointed as Anganwadi worker Grade-I
on 01.11.1971 on consolidated pay and continued as

Anganwadi worker till 27.11.1998. Subsequently, on 28.11.1998 the petitioner
was appointed as Rural Welfare Officer (Women) and,

subsequently, relieved from service on attaining the age of superannuation. The
question raised in the present writ petition is whether the services

rendered by the Anganwadi worker on consolidated pay from 01.11.1971 till
27.11.1998 should be counted as qualifying service for the purpose

of getting pension.

2. The learned Counsel for the petitioner, to support her contention, relied on
G.O.Ms. No. 408 of 2009 dated 25.08.2009, wherein it has been

held that half of the services rendered on consolidated pay, non provincialised
service, or an honorarium or daily wages can also be counted for the

purpose of getting pension. On the basis of the said G.O., the learned Counsel for
the petitioner prayed for allowing the present writ petition.
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3. On the other hand, the learned Additional Government Pleader for the
respondents submit that, though the petitioner is not entitled to count her

service which was rendered from 01.11.1971 to 27.11.1998 as Anganwadi
worker on consolidated pay along with the services rendered by the

petitioner as Rural Welfare Officer (Women) from 28.11.1998 to 31.05.1999, this
Court may direct the first respondent to consider and pass

appropriate orders on the basis of G.O.Ms. No. 408 dated 25.08.2009.

4. Heard the submissions made on both sides.

5. The petitioner, after her appointment as Anganwadi worker Grade-I on
01.11.1971, worked till 27.11.1998 on consolidated pay. On

28.11.1998, she was appointed as Rural Welfare Officer (Women). But, after
becoming Rural Welfare Officer on 28.11.1998, since the petitioner

retired from service on 31.05.1999, the services of the petitioner as Rural
Welfare Officer from 28.11.1998 to 31.05.1999 being insufficient for

getting pension, prayer has been made to Count the services rendered by the
petitioner as Anganwadi worker on consolidated pay from

01.11.1971 to 27.11.1998 for pensionary purpose as qualifying service, for which
reliance is placed on G.O.Ms. No. 408 dated 25.08.2009.

However, a perusal of G.O.Ms. No. 408 dated 25.08.2009 it would be clear that
only 50% of the services rendered by the petitioner on

consolidated pay can be allowed to be counted for the purpose of computing
qualifying service.

6. In the light of G.O.Ms. No. 408 dated 25.08.2009 and also taking into
consideration, the submission made by the learned Counsel for the

petitioner, this Court is of the considered view that the petitioner is entitled to
count 50% of the services rendered by her from 01.11.1971 to

27.11.1998 for the purpose of pensionary benefits. Accordingly, the first
respondent is directed to consider and pass order on the basis of the

G.O.Ms. No. 408 by counting 50% of the services rendered by the petitioner
from 01.11.1971 to 27.11.1998.

7. With the above observation, the writ petition is disposed of. No costs. Since
the petitioner has already retired from service on 31.05.1999, the

first respondent is directed to complete the exercise as mentioned above within a
period of six weeks from the date of receipt of copy of this

order.
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